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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 464 OF 2025

IN THE MATTER OF:
' Rajesh Goel .... Applicant
| Versus
State of U.P. & Ors. .... Respondents

AFFIDAVIT IN COMPLIANCE TO THE ORDER DATED
15.10.2025 PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI.

I, Ajeet Kumar Suman aged about 51 years,'S/o Late Baliram

~.  Vimal presently posted as Regional Officer, Uttar Pradesh Pollution

'\\ Control Board (hereinafter referred to as UPPCB), Kanpur Nagar do

W‘:;a:w e) ) !} hereby solemnly affirm and state on oath as under:

jo.8852

That in the official capacity mentioned above, [ am acquainted
with the facts and circumstances of the case and as such [ am

competent and authorized to swear this affidavit.

2. That vide its order dated 15.10,2025 this Hon’ble National
Green Tribunal, Principal Bench, New Delhi (hereinafter

referred to as Hon’ble Tribunal) has constituted a Joint

Committee comprising the representatives of Central
Pollution Control Board (CPCB), UPPCB and District

Magistrate, Kanpur and directed to meet within two weeks,

RG>



undertake vis/its to the site, look into the grievances of the
applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and
suggest appropriate remedial action and submit its report

within two months by appointing the UPPCB as nodal agency.

3. That in compliance to the order dated 15.10.2025 the joint
committee has undertaken the site visit and carried out the
inspection of the site in question on 03.11.2025.

A detailed Jo@nt Committee Report along with its respective

annexures is attached herewith and marked as Annexure-R/1.

That the present affidavit is being submitted before this

Hon’ble Tribunal for kind perusal and consideration.

NT

VERIFICATION:
Verified at Kanpur Nagar on this the 30 day of December, 2025 that

the contents of above affidavit are true and correct to my knowledge
based on records and information received and believed to be true,
no part of it is false and nothing material has been concealed

therefrom. -

hal thl d
p:::.::ﬁd 74%0.}’ f(/\ hiaa 4y
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TO WHOM IT MAY CONCERN

This is to inform all concerned that there is no resident by the name of
Mr. Rajesh Goel in YOG Galaxy Villa Owners Society since the

formation of the society, neither as an owner nor as a tenant of any villa

within the premises.

This statement is issued to clarify and place on record the factual position

regarding society membership and residency.

For YOG Galaxy Villa Owners Society

o i

NAVIN DAROLIA ARUN VERMA
PRESIDENT SECRETARY
Mob. No. 6387645370 Mob. No. 9839233557

Date: 03-11-2025
Place: KANPUR

W7

-

-

- \\ %%& )

\/cb\\\\\\?b



10

Date: 03.11.2025  Time: 3:30 PM

WRITTEN STATEMENT

By Residents of House No. D-23 & D-24, YOG Galaxy Society, Kanpur

We, Manoj Soni (Resident of House No. D-23 ) and Sachin Soni (Resident of House
No. D-24), hereby submit our written statement before the Joint Committee
constituted by the Hon’ble District Magistrate, Kanpur Nagar for verification of
facts in reference to the petition filed before the Hon’ble National Green Tribunal,

Principal Bench, New Delhi by Shri Rajesh Goel regarding alleged illegal

construction within 30 meters of the Ganga river bank.

Statement

I. The Joint Committee, headed by the Additional District Magistrate (City) Dr.
Rajesh Kumar, along with Shri Ajeet Kumar Suman, Regional Officer, Uttar Pradesh
Pollution Control Board, and Shri Sandeep Roy, Scientist-E, Central Pollution

Control Board, visited YOG Galaxy Society on 03.11.2025 at 3:30 PM for on-site

inspection.

2. During the visit, our houses D-23 and D-24 were physically examined by the

Committee.

3. We confirm that the construction of our houses was completed prior to the year

2012.

MO"‘O‘*;/(%OW' Sa(;l/\ (n Soue

113
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4. We further submit that documentary evidence proving construction done in 2012

is available and  shall be produced before the competent authority as supporting

proof.

5. At present, only minor renovation work is being undertaken, and no new

construction activity has been initiated.

6. On inquiry regarding the residence of the complainant Shri Rajesh Goel, the
President of the Society, Shri Naveen Daroila, and Secretary, Shri Arun Verma,

informed the Committee that no  such person has ever resided in YOG Galaxy

Society, either permanently or temporarily, since its establishment.

Declaration

We affirm that the above statement is true and correct to the best of our knowledge

and belief. We have given this statement voluntarily in the presence of the

Committee Members mentioned as below :-

In presence of:
Dr. Rajesh Kumar, Additional District Magistrate (City), Kanpur Nagar

Shri Ajeet Kumar Suman, Regional Officer, Uttar Pradesh Pollution Control Board

\gow‘i SOUMV\ Som' 213
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
AppcalMO. B 4" G b{ of 2.0 ){_
Inre:

Rotedl, Lnrel
o }\ (4 }-)Jl(g Plaintiff /Appellants/

Petitioner/Complainant

VERSUS .
) (:::\C»d‘eJ C‘f( U ? Defendant/Respondent/

- Accused

KNOW, ALL_ to vhom  these resent  shall  come  that I/We
U'Y\{)L‘U'l iy \a ' - tge above named

do hereby appoint (herein after called the advocate/s) to be my/our Advocate in the above

noted case & authorize :-

Mr.Pradeep Misra, Mr. Daleep Dhyani, Advocates,
138, New Lawyers Chamber, Supreme Court of India,
New Delhi, Ph. :011-23070011, Mob. 9810252518, 9811070721

To act, appear and plead in the above-noted case in this Court or in any other Court in which

the same may be tried or heard and also in the appellate Court including High Court subject to

payment of fees separately for each Court by me/ us.

To sign, file verify and present pleadings, appeals cross objections or petitions for execution

review, revision, withdrawal, compromise or other petitions or affidavits or other documents

as may be deemed necessary or proper for the prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documnents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes

that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all

other acts and things which may be necessary to.be done for the progress and in the course of

the prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power

and authority hereby conferred upon the Advocate whenever he may think it to do so and to

sign the Power of Attorney on my/our behalf,

AND I/We the undersigned do hereby agree to ratify and confirm all acts done by the
* Advocate or his substitute in the matter as my/our own acts, as if done by mefus to all intents
and purposes. '

AND /We undertake that I/ we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when the case is called.

AND I /we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case. The adjournment costs whenever ordered by the Court shall be
of the Advocate which he shall receive and retain himself,

AND [ /we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid-to the Advocate remaining unpaid he shall be entitled to withdraw
from the prosecution of the said case until the same is paid up. The fee settled is ouly for the
above case and above Court. I/We hereby agree that once the fee is paid. T/we will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for
every addition three years or part thereof.

IN WITNESS WHEREOF I/We do hereunto set my /our -hand to these presents the contents
of which have been understood by me/us on this g [ dayof (2. —  20PY

Accepred subjecs to the terms of foes.

Kl g @7

(PRADEEP MISRAYDALEEP DHYA ( Client
Advocate Advocate (D/435/01) Anuj Kumar Chaubey
Bt s Law Officer-1

| U.P. Pollution Control Board

Lucknow
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